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Learned counsel for the applicant fairly concedes that the 

case has become infructuous as the benefit of B.C.R. cadre has been 

given w.e.f due date with all consequential benefits by passing an 

order dated 09.05.2011. . -

In view of above, this O.A. stands finally disposed of No 

order a&lo cost.

Member (A) Member (J) I12-.


